CENTRAL ADMIN ISTRATIVE TRIBUNAL
CALCUTTA BENCH

No.MA,464 of 1997
MA.465 of 1997
(0,A,1003 of 1996)

bate of Order : 19.2.1999

Present ; Hon'ble Mr,Justice S.N, Mllicks Vice-Chairmen.
ton*ble Mr.8,P.Singhy Administrative Member.

LAKHAN NAYAK
Vs, -

UNION OF INDIA & ORS,
(COSOTOROIO)

L 2]

Fbr the applicant M. M M Roychoudhury cmhsel.

for the respondentss [Mrs.Uma Sanyal» caunsel,

0 RDER

SeN, Mallicks V,Co

to costs.

In mA,464 of 1997y the applicant has prayed f‘or‘ restora.
tion Of. 0.[\;1003 of 1996» which was dismissed for "def’aullt on
30.7.1997» after condonation of delay, MA,465 of 1997 is ths
application for condonation of delay. |

2. 1t appears that due to personal ra’aémm the ld.counsel

for the applicants could not appeer on the date when the matter

wag called on for hearing.v‘

3. Thae miscellansaus 8pplications being nos,464 of 1997 and

- 465 of 1997 are allowed, O,A, is restored to its originsl file

and numbers after setting aside the order of dismissal dated
30.7.1997. Let the 0.A, be listed for admissioni:hearing on

10.6.1999.

4, Both the MA,s stand 'dispOsad of. No order is mads as
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